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House the report together with the
following papers shall be printed
and circulated to the memberg of
the House....”

MR. DEPUTY-SPEAKER. That
will arise afterwards,

SHRI HARI VISHNU KAMATH:
It will take time.

MR. DEPUTY-SPEAKER: The re-
port has just been presented.

SHR] HARI VISHNU KAMATH:
Direction No, 82 has not been comp-
lieg with.

SHR! SHYAMNANDAN ,MISHRA:
Sir. al] these paperg which are re-
quired to be presented to the House
are already placed in the Library,
So, that has been done. That require-
ment has been met. So, it is a ques-
tion of presenting to the House a
particular motion in a particular form
and, with that, all the concomitants
should be taken to have been com-
plied with.

SHRI HARI VISHNU KAMATH:
Direction No. 92 says:

“Along with the report. . .

MR. DEPUTY-SPEAKER: That is
what Mr. Mishra said. The papers
that have been presented here—along
with the report and evidence—include
all the papers that are referred to by
you. They are all there.

SHR1I HARI VISHNU KAMATH:
They should have been mentioned in
the order paper. The Order paper
seemg to be defective.

MR. DEPUTY-SPEAKER: The
order paper might not have detailed
them but they are there.
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MATTERS UNDER RULE 3Y7

(i) CHARGES OF CORRUPTION AGAINST'
8urr KANTIBHAI DESAI AND SOME
MINISTERS REPORTED TO HAVE BEEN-
MADE BY THE FORMER HomEe
MINISTER.

SHRI VASANT SATHE (Akola):
Sir, the credibility and integrity of
the Leader of the House, Shri Morarji-
bhai Desai, as Prime Minister has
been challenged and questioned by
the former Home Minister, Shri
Charan Singh, who has levelled seri-
ous charges of corruption against Shri
Kantibhai Desai and other Ministers
and charged the Prime Minister
for shielding his son. The matter has
assumed serious public importance in
view of the fact that these grave char-
ges have been levelled by no less
a person than the former Home
Minister who had access to the secret
and important records of the Gov-
ernment. As such, unlegg all the char-
ges are enquired intp and cleared by
a suitable authority, the moral autho-
rity of the Prime Minister to govern
will be in question. It has been re-
ported that several letters were ex-
changed between the Home Minister
and the Prime Minister on the sub-
ject of corruption of the latter's son.
Extracts of some of the letters have:
appeared in widely read sections of
the Press. The Presg reports though
incomplete are highly scandalous and
extremely damaging to the image of
the Prime Minister and his govern-
ment. It is, therefore, very essential
that the people of thig country should
know the factg of the matter. I would,
therefore, appeal to the Prime Mi-
nister and the former Home Minister
to clarify the position,

I have added one more sentence.

MR. DEPUTY-SPEAKER: It is not
there. You cannot add anything.

SHRI VASANT SATHE: I have
already conveyed.

MR. DEPUTY-SPEAKER: I do not
want anything to be sald which is not,
approved by the Speaker,
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SHRI VASANT SATHE: I further
demand that the entire correspon-
dence exchanged hetween the Prime
Minister and the ex-Home Minister
be placed on the Table of the House. 1
hope Government will come out with
-a definite reply.

{ii) DELAY IN ANNOUNCING NATIONAL
PorLicy ON RESERVATION OF PosTS
IN SERVICES FOR BACKWARD CLASSES.

oY g 3 ATTTEYT g (wAEA)
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(ili) DEMILITARISATION OF  INDIAN

SHRI DHIRENDRA NATH BASU
(Katwa): Sir, the Indian Ocean
should be a zone of peace and India
and all the littoral countries and all
political parties have appealed to the
U.N. for making it a zone of peace.
1t is regretted that two Big powers—
USA and Russia—are not coming for
demilitarization on Indian Ocean. It
appears that the recently concluded
special disarmament gession of the
U.N. at New York has received only
casual attention at the session. The
emphasig appeared to be mainly on
the numerous dangers posed by nu-~
clear weapons. Indig has again re-
minded the Big Powers, particularly
the USA apd Russia of their talks on
the Indian Ocean more than a year
ago when their leaders, President Car-
ter and Mr. Brezhnev had both spok-
en in termg of littoral States are
understoocd to have joined India in
appealing to the two Powers o go
back to their earlier goal ot total de-
militarization. While nations of the
area have no cbjection to the Big
Powers enjoying the freedom of the
seas for free passage for their ships
through the Ocean, they would not
like them to establish their military
presence in the Ocean as a permanent
feature, I am requesting the hon.
Minister to make a statement in this
conneciion.

(iv) REPORTED POOR PERFORMANCE OF
CALcUTTA STATION OF ALL INDIA
Rapro,

SHRI RAJ KRISHNA DAWN
(Burdwan): Sir, the people of West,
Bengal cannot listen properly the ra-
dio programmes broadcast by Calcutta
Station due to poor transmission sys-
tem. Practically due to its poor and
unreliable performance, it is impossi-
ble for the people of North Bengal to
tune Calcufta Centre of All India Ra-
dio faithfully. As g result, people
from varioug districts of West Bengal
unintentionally are forced to listen to
the programmes of the neighbouring
countries like Bangladesh ete., for



